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SUPREMECOURTOF I NDI A
RECORD OF PROCEEDI NGS

BEFORE THE REG STRAR MRS. RACHNA GUPTA

G vil Appeal No(s) . 9036/ 2011

STATE OF U.P. & ORS. Appel | ant ('s)
VERSUS

MS. R N PRODUCT Respondent ( s)

Date : 06/08/ 2015 This appeal was called on for hearing today.

For Appell ant(s)
Abhi nav Kr. WMalik, Adv.
Ravi Prakash Mehrotra, Adv.

==

For Respondent (s)
Ms. Shruti, Adv.
M. M P. Shorawal a, Adv.

UPON hearing the counsel the Court nmade the follow ng
ORDER

Sol e respondent has been served and duly represented.
None of the parties have filed the statenent of case.
Since it is no nore a mandate after the anendnent in the
Suprenme Court Rules, 2013 and in that circunstance, the List
of dates already subnmitted is presuned to have been accept ed.
The appeal stands conplete, in the given circunstances.
Regi stry to process to list the sane before the Hon' bl e

Court, as per rules.
Signature Not Verified
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Rupam Dhani j a
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